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2. From 22,56.1982, the zpplicant has been working
as an Extra Departmenyal Postman (EDPM) of Biskur
Villege, Magadi Taluk, Bengslore District., For

certain periods, the detzils of which are not necessary
to notice, the applicgnt was stated to be absent from

duty., But not.uith-standing the same, she has been

teken to duty from 19/5.1986 and is working eversince
then as EDPM of Bisku& Post Office.

|
B When the a?pli#ant was on lesgve, she appears to
have written 2 letter|on 4.,11.7985 or so to the
Superintendent, interTlia, requesting him to issue a
certificate of the period of service rendered by her
in the Postal Department, In response to the said

letter, the Supsrintendent has written her reply

on 19,5,1986 and 4,6,1986 (AnnexuresE & F ) calling

upan her to tender reliqnaticn to the post of EDPM.

44 Ameng: aothers, the applicant has urged that
¥

the Superintendent is|compelling her to tender her

regignation to the poft she held and such a course was

impermissible and illegal,

e In their reply, the respondents have asserted
that they are not compelling the applicant to tender her
resignation to the post of EDPM, The respondents also
claim that the applicgnt was unsuthorisedly absent

for a2 period exceeding 180 days and thzy are entitled to

terminate her servicels,
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6e Shri M,Raghavendracher, learned counsel for
the applicant, contends thet the Superintendent is
compelling his client tg tender resignation to the post
of EDPM, Biskur Post Office, and that such a course was

impermiesible and illegal,

T Shri M Vasudeva Rzo, learned additional Central
Government Standing Counsel, appearing for the respon-
dents, refuting the contention of Shri Achar, contends
that the authoritiss had not compelled the applicant

to tender resignation tg the post of EDPM,

B We have Carﬁfulli examined the tuwo orders
challenged bafore us, the facts and the circumstances

leading to them and the|r=cords.

D.. Even though the orders made and issued by the
authorities are warded iamﬁuhat inaptly, ue are satisfied
that they have not compelled the applicant to tender her
resignation‘to the post‘of EDPM, Shri Rao in our opinion
very righ 1£Z§st thie ¢lear. On this view, we consider
it run necessary to strike dour the orders, except to

declare that the autho rities cannot and have not compelled

the applicant to tender|her resignstion to the post of EDPM.

10, In their reply,|the respondents have urged that the
applicant has been zbsent for a period exéeseding 180 days &nd

therefors they are =ntitled to terminate her services.
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11. Whether the applicant has absented herself for e

period exceeding 180 déys gr not is
If the spplicant

not the subject

matter of this applicapion.

kmer absented for a period exceeding 180 days, as

asserted by the respondents, on the truth or otheruise

of which we express no opinion, they are undoubtedly

|
Ue,

sntitled to take actipn in accordance with lauw,

therefore, leave open the same,

|
12, In the light|of our above discussion, we make

the following orders| and
oo | |

directions ¢

|
orders dated

(1) Uc;daclirh that the
19.5.1986 and 4,6,1986 (Annexurest & F),

challenged by the applicant do not compel  her
|

to tender her| resignation to the post of EDPM,

Biskur Post Office,
|

\ ' ; ;
(2} uUe | leavs open.all other guestions,

Application is disposed of in

13,
the zbove terms, But in the Circumstences gf
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